
THE OF-WS  AM^^^^ ACT, 1957 

[nst December, WTJ 

A n  ricr further ro amend the Opium ~ c t ,  1878 and the Dmgemm 
Drugs Act, 1930. 

BE it enacted by Parliament in the Eighth Year sf the ReptabUc 
of India as follows:- 

Shorttitle. 1. This Act may be called the Opium Laws (Amendment) Act, 
1957. + - . cr s+%.. ...I 

hnendmenl 2. In the Opium Act, 1878 (hereinafter referred to as the Opfum r of r8rq 
of secrion 3. 

Act), in the definition of "opium" in section 3, for clause .(i), the 
following clause shall be substituted, namely:- 

"(i) the capsules of the poppy (Papaver somniferum L.), 
whether in their original form or cut, crushed or powdered, and 
whether or not juice has been extracted therefrom;". 

Amendment 3. In section 9 of the Opium Act, for the words "shall, sn convio 
orsection Q- tion before a Magistrate, be punished for each such offence with 

imprisonment for a term which may extend to one year, or with 
fine which may extend to one thousand rupees, or with both;", the 
following words shall be substituted, namely:- 

I 

"shall, on conviction before a Magistrate. be ~unishable for 
each such offence with imprisonment which may extend 4a 
three years, with or without fine;". 

Amendment 4. In section 14 of the Opium Act, for the words "Any officer of i 
I4. any of the departments of Excise, Police, Customs, Salt, Opium or 

Revenue, superior in mnk to a peon or constable, who may iq right 
of his office be authorized by the State Government in this behalf, 
and", the following words shall be substituted, namely:- 

"Any officer of the department of Central Excise, Narcaticd, 
Drugs Control, ' Customs, Revenue, Police or Excise, superior 
in rank to a peon or constable, authorized in this behaU by the 
Central Government or the State Government,".' 



of 19300 5.,In the Dangerous Drugs Ad, 1930 (her-einafter referred to as Amendment 
the ~imgei6us Drugs A&), in clause (e) of section 2, for sub- of section 2. 

clause (i), the following sub-clause shall be substituted, namely:- 
, 

" (i) the capsules of the poppy (Papaver somnijemm L.) , 
whether in their original form or cut, crushed or puwdered, 
and whether or not juice has been extraded therefrom;". 

6. In sections 10, 11, 12, 13, 14 and 15 of the Dangerous Drugs hnendment 
of sections Act, for the words "shall be punished with imprisonment which 1 ~ ,  11, 

may extend to two years, or with fine, or with both", the words 13, 14 and 
"shall be punishable with imprisonment which may extend to three Is' 
years, with or without fine" shall be substituted. 

7. In sections 16 and 17 of the Dangerous Drugs Act, for the of seaions 16 
words "or to h e ,  or to both", the words "with or without Ane" and 17. 
shall be substituted. 

8. In sub-section (I) of section 23 of the Dangerous Drugs Act, ~ ~ ~ ~ O r n , e ~ ~ .  
for the words "Any offic~r of the department of Excise, Police, 
Customs, Salt, Opium or'Revenue, superior in rank to a peon or 
constable, authorized in this behalf by the State Government,", the 
following words shall be substituted, namely:- 

"Any officer of the department of Central Excise, Narcotics, 
Drugs Control, Customs, Revenue, Police or Excise, superior 
in rank to a peon or constable, authorized in this behalf by the 
Central Government or the State Government,". 

9. Section 31 of the Dangerous Drugs Act shall be ornittea Omission of 
section 31. 


